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%TIE ANDBRA PRADESH (TELANGANPI ARm) 
DISTRICT BOARDS (AMENDMENT) ACT, 1989. 

ACT NO. 8 OF 1989- 

[ l s t  April, 1989.1 

An A c t  further t o h  amend the Andhra 
Pradesh (Telangana Area)  District 
Boards A c t ,  1955. 

Be it enacted by the Legislative 
Assembly of t h e  State of ~ n d h r a  Pradesh 
in the ~ortieth Year of t h e  Republic of 
I n d i a ,  as follows:- 

1.   his A c t  may be c a l l e d  the Andhra S h o r t  t i t l e .  
Pradesh (Telangana ~ r e a )  D i s t r i c t  Boards 
(Amendment) A c t ,  1989. 

*Received t h c  assent o f  t h e  Governor on t h e  315t  March. 

1989. For SCatement o f  ObJects and ~ ; a s o n s ,  p lease -  see  t h e  
Andhra Pradesh G a z e t t e ,  Part-IV A. Extraord lndry, dated t h e  

2 7 t h  February, 1989, a t  Page 3. 



Am~nd-1 2. In ihe Andhra Prcldesb ('l'vlanganu .' t\rca) 
:,of smiDn 
-115, Act Dislrici Bcards Act, 1955 in scction 135, in suk~~scctioii 

0c1956. ( i  ), after' tllc words "land rcvcnuc" whcrevcr it uccurs, 
th& u:ards "royalty and scigniora:~ fce" shall bc d c e m d  
uli\ays lo have bccrl inserted. ' 

'.'a1 idnlion 
or lcvy a o i  

3. No tiviilistaading any thing in m y  j ucl~enle~u,  
collccrion tleclhee or order 01 any Court or Tribur~al or other 
1 e u l l ~ u r i ~ y  to L11e conlraq no levy and collecriun oi land 
IZvt:I1lC CIC. 

:css on royaltj and seigniorage fez payable to 
Govc~nmcnt shall be deemed ro be invhlid or evdr ro 
h;~vc  bccornc invalid by reason only of ~ h z  'iact [hat 
such levy i l l d  wllcc~ion was made, whcn no provision 
far sac11 k v y  and collecrion was madc, and accordingly 
ilrc Icvy and colIcclion of land ccss on royally and 
icignioragc ice shall bc deemed lo havc bezn levied 
and cclIccied as II this Act was in fnrce or1 \he day on 
which 111c land ms cn roydtp and scigiorage fee was 
so lcvied and coUwLed and a~rirdingly,- 

( a )  no suit or other procding shail lx main- 
rninrd or continued in any court agai~ist lhc Siatt: 
Gove~.nmcnt or any person or aurhorily whatsoever for 
rile l4e'lund of h e  land c w  on royally and szigniorage 
Ice; and 

(b) no Court shad enforce any decree or order 
. ciirectiog rhc rerund of such land ccss on royally and 

sc i~iorage f e .  

4. ?hc h d k r a  Tradcsh (Telangana Area) District 
Duards (hulendment) Ordinance, 1988 :s hersby t 

RCW' Of repealed. Ordiilmw 
13 of 1918. 




